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the period prescribed by the Standing 
Ol·dars. On the 12th of June, Prinoe 
Azeem J ah presented 1\ Petition to the 
Council descrihing him~elf as the Nabob 
of the Carnatic, and Subahdar of Arcot j 
and because he gave himself that title, 
the Council thought it could not reo 
ceivc his Petition. The Petition was 
accordingly rejected j and, on the 17th of 
June, the Clerlt oC tbe Council wrote a 
letter to the 11 1'h\ce stating that it had 
been rejected, anu t~e grounds of th~ reo 
j~ction. The CouncIl had lately receIved 
a letter from the Government of Madras 
st.ating that the principal creditors ol'the 
late Nabob approvel\ of the Bill, and 
urged that it should be passed as quick. 
ly as possible. On Saturday last, he 
was about to presellt the Report of the 
Blllect Committee upon the Bill j but 
he had postponed doing so for reasolls 
wllich he stated at tbe time. 'I'o.day, 
the Council lil\(l heard the Petition of 
Mr. Orr, requesting that progress with 
the Bill should be 'delayed until the 17th 
of July. Under the circumstances of the 
u&a!e he thought it was but reasonable 
that this should be granted. But it 
mllBt be distinctly understood that on 
the 17th July the Report 01' th" Select 
Committee would be presented, unlels 
lome fresh Petition should that day 
come beCol'e thl! Council which would 
incluce it to reCer it to the Select Com-
mittee for consideration. 

He should, therefore, move that the 
Sclect Committee be instructed to delay 
the presentation of their Report until 
the 17th Iustant. 

Agreed to. 

TRANSPORTATION OF CONVICTS. 

l\b. LIlGEYT moved that the Sell'ct 
Committee appointed to ·consider and 
report on the existing Law in the Stl'lIits 
Settlement regarding the transportation 
of convicts, be discharged. Since the 
appointment of the Committee, cases 
had occurred to ahow that any further 
proceeding on the subject referred to the 
Committee WBS unnccessary. 

Agreed to. 
'l'he Council adjourned. 

MI'. Peacock 

8aturia" Jul!l 10, 1868. 

PRESUT: 

The Hun'blll thu Chief JUltioe, V'w-Ptwidellt. 
in the Chair I 

Hon'ble J. P. Gl'IInt, 
Hon'ble B. Peacook, 
Hon'ble H. RiooUI, 
P. W. LeGeyt, Elq., 
E. Currio, Elq., 

Hon'ble Sir Arthur 
Duller, 

H. B. HariDgton, Elq. 
.and 

H. Forbee, Elq. 

NABOB OF SURAT. 

THill CLERK presented a Petition of 
Meer Jafur Alee Khan Hahadoor of 
Surat, on the part of himself and the 
widow and grand.daughters oC the latu 
Nabob of Burat, praying for the passing 
of an Act to amend Act XVIII of 1848 
(for the administration oC the Elltste or 
the late Nabob of Surat, and to continue 
privileges to his Family) in conformity 
with the draft of 1Ul Aot forwarded with 
the Petition. 

MR. PEACOCK moved that the 
Petition be printed. 

Agreed to. 

MASTERS AND SERVANTS. 

TnE CLEltK also presented a Peti. 
tion from the "Master, Wal'dells, anel 
Members of the Calcutta Trade Associa. 
tion, praying for t11e introduction of .. 
legislative measur" to check wilful brea. 
ches of contract or des~rtjon of service by 
workmen or IIt'rvants by a system or 
summary punishments and 8ummar.y re-
medies to be enforced by a Magistrate. 

MR. CURRIE moved that thc Pc-
tition be )ll·inted •. 

Agreed to. 

MADRAS M.~RINE POLICE. 

M 11. FO It BES pre.ented the Report 
of th" Sel.:ct COlIlmittee on the Hill 
.. Cor the maintenllnce uf Ii Pulice Force 
for the Port of' Madras." In doillg so, 
he laid he should havll occasion for a 
very few minutes to trl:spllBS on the at. 
tention of the Coullcil. Honorable Mem. 
bers were aware that the Police Force for 
the Towns of Calcutta, Madras, and 
Bomhay exercised their powers under 
Act XUI ot' ISGt!. Hy Section XXIV 
of that Act, the Pulice had authority 
within thu towns Bnd 8ubuI'bs of Calcut. 

I ta, Madras, and Domblly; and bl on\) 
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of the Claules of Section II, the word the Select Committee on the Bill, who 
.. 'l'own" Wall defined to "include all thought that it waa olle of oonliderable 
places within the locill limit~ of the importance. Had it rolated to Madras 
jUl'isdiction of Her Majesty's Supreme only, they would have fllIt it inoumbent 
Vourt. of Judillature at Calcutta, Mad- on them to introduce luoh amendments 
raa, and Bombay." At Mlldru, the into this Bill aa would provide for the 
jurisdiotion of Her Majesty's Supl'eme ease in question; but it appearod to 
Court extended only to low-water t.hem that tho question concerned CaI-
mark; and in Calcutta Rnd Bombay, cutta and Bombay just al much aa it 
only parts of the Ports were within the concerned Madraa; Rnd that, therefore, 
jurisdiction oC Her Mlljesty's Supreme it ought to be oonsidered in connexion, 
Oourts. The draft of the prellont Bill not with the preRent Bill whioh related 
Bent up from Madras, contained a Sec- only to Madraa, but with Aot XIII or 
tion, inserted on the advitoe oCthe Com- 1856 which Wall applicable to the whole 
l)anY'8 Advocate General, providing of India. The Select Committee had 
that the Marine Police Force should not the advantage of being 8BBociated 
llRve authority within the limits of the with any Member of the Council who 
Port, which it Wall considered it would belonged to the profenion of the Law; 
not have if it were constituted undel' and they considerod the que8tion of 
Act XIII of 1866. But 141', Eliott, in ~ufficient importance to warrant their 
introducing tho BiII,held a diff~rentopin- reoommending that a Select Oommittee 
ion. He found that by Section XXVI should be appointell to report upon it, of 
of that Act the Magistrates of Polioo whom the Honorabl", and It'arllod Chief 
had authority to punish oftimcea com- Justice and the Honorable Mr, Peacock 
mitted within tho limits of the Port; shoulJbeMemhol'll, inordm'thntiL might 
nnd he argued that, if the Magistrates reoeive an authoritative and filial deci. 
of Police bad authority to punish sion, He should move for tho appoint-
oifences committ.ed within those limits, ment oC such a Cllmmittoe; and in doing 
ip,offICto the Police 1!'orce must IlI\vo so, ho should propose that they be 
authority to brillg the offenders befure directed to 8ubmit their Report within 
them for punishment; nnd that there- one week j because, RII the Hill Cor the 
fore the jurisdiotion of the Police and maiuwna.Dce of a Police Force for the 
the jurisdiction of the MRgistrate must Port oC Madra.a .would go before II Com-
be co-ordinate, Accortliugly, in the Hill mittee of thll I\'hol~ Council on Satur-
whillh be brought in, he omitted that day next, and &', if it Jlused thl'OUgll 
Section, and 9tated hiB reRsons for 80 the Committee, he should move that 
doing in a Minute which he ttansmitted it be I'ead a third time and paIMod, it 
to the Govel'nment of Matll'aII, and was necessary that any amendment 
which WRII by them refel'rod to the Ad- which might be desil'l~blo in Act XIII 
vocateOeuerlll. 'l'hnt learned Gentleman of 1856, should be made at the lame 
gave every considerution to Mr, Eliott's time, ill order that the Madl'll8 Marine 
reasouing, but Willi unnblc to agrca with Force might not finfl itself, directly it 
it, He maintaineu that, however much Wall constituted, unablll to act within the 
it might have been tho intention of the Port within which its functions were to 
Ll'gislature that tIll.' jurisdiction of the be exercised, He 8hould therefore move 
MQgi"trRt~. and of tbe Plllice should that the Heport of the Select Commit-
be co-oruillllte, the Act oj' 1856, by Rome tee on the Madr&ll Mariue Police Hill, 
omisAioll, made no luch pl'ovisioll; that a Minute ul>on the Bill by the late Mem. 
the Act must be conHtruuu st1'ictly aud bel' for Madras, and the opinion of the 
literally; and tuat, 8S the jurisdictiull Advocate Gencral at Madras UpOll the 
which it gave to tho Police was restrict- questiun raised in that Minute, bc refer-
ed to the Town, and the 1'own of red to a S"lect Committee, consistiug of 
Mauras was comprised within the local the Vi(:e-Prf!~i,lent, Mr, Puacock, and 
limitsof the jurisdiction of Her Majesty's tbe Mover, with inltructiollS to con.ider 
Supreme Court of Judicature, the Police aod report, lit tbe next Meeting of the 
oould nut bave authority within thllt Couucil, wheth~r, in their opinion, any 
partof the Port of Madras whiob was amendment oC Act XIII of 1856 IVAI 
beyond that jurisdiction. The subject necellllLl'y. 
had been taken iuto considerlltion by I Agl'e\1J til, 
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INSTITUTION OF SUITS AND APPEALS 
(N. W. PROVINCES). 

Ma. liARINGTON presented the 
Report of the Select Committee on t~e 
Bill .. for the relief of porsons who, 1D 
oonlequence of the recent di.turbancel, 
may have been prevented from institu.t-
ing or prosecuting luite or appeal, 1D 
the Court. of the North-Western Pro-
vincel within the period allowed by 
law." 

SETTLEMElIT OF ALLUVIAL LANDS 
(BENGAL). 

MR. CURRIE presentllll the Report 
of tho Select Committee 011 the Bill " to 
make further provision for the lettie-
ment of land gained by alluvion in the 
Prelidency of ForI; William in Bengal." 

NOTICE OF MOTION. 

lIB. BARINGTON gave notice that 
he would, 011 Sat\\rd.y the 17th inRtant, 
move tbe fint reaciinjr of a Bill for con-
ferring Civil jurisdiotlon ill certlLin CAlel 
upon Cantonment Joint-MagilltratBl, 
Ind for conltituting those Officers Re-
gilterl of Deed. within thelimita oCtheir 
reapectivl! .iuri.dictions. 

'rhe Council a<ljourned. 

Batrwdog, J.ly17, 18118. 

PUBBl'T: 

The Han. the ChieF JuotieB, 'J"ice'~" 
in tl". Ch~ir. 

Bon'ble J. P. Granl, I P. W. LeGeyt, Elq., 
Bon'ble MajorOone .... 1 E. Currie, Eoq., 

Sir Jamea Outram, H.B.naringtoD,Eoq., 
Hon'ble 1I. Riokett., I and 
Hon'ble B. l1eacouk, H. Furbel, Eoq. 

BOMBAY MUNICIPAL AS!lESSMENT: 
OFFENOES AGAINSl' THB STUE. 

Tn VICE. PRESIDENT read Mea. 
•• gel informing the Legi8lative COIII\. 
oil that the Govornor General had 
Ulented to the Bill .. for aPt-ointing 
Municipal Commilllioners and Cor raising 
a Fund for Municipal purpo.es in the 
'!'UWII of Bombay,' -and the Hill .. to 
make further provieion for Lhe tloialand 
puni.hmenb of ofl'l!nce. nglliult the 
State." 

ESTATE OF THE LATE NABOB or 
THE CABNATIO. 

MR. PEACOCK pre~ented the Re-
port of the !:leleat Committee on the Bill 
II to provide for the administration or 
the Estate and for the payment of the 
debts of the late Nabob of the Car-
natio." 

POLICE OF THE PORTS OF THE 
PREsIDENCY TOWNS. 

Mu. FORBES pl'ellented the Report 
of tho Seleot Committee on the jurildic-
tion of the Commilaioner of Police and of 
the Police Force within the Porta of the 
Prolidenoy 'l'owns. 

LUNATIC ASYLUMS. 

MB. CURRIE presented the Report 
of the Select Oommittee on the Bill .. re-
lating to Lunatio Asylums." 

PROCEEDINGS IN LUNAOY IN THB 
SUPBEME COURTS. 

Ma. CURRIE postponed the pfBIent-
ation of the Report of the Select Com. 
mittee on t.ho Bill .. to regulate proceed-
ing. in Luna~ in Her Majesty's Coulis 
of Judicature. ' 

OANTONMENT 10INT MAGISTRATES. 

Mao HARINGTON moved the first 
reading of a Bill .. Cor conferring civil 
jurisdiction in certain cases udon Can-
toninent Joint Magistrates, an for con-
stituting those Officel's Registen of 
Deeds within the limits of thoir respect-
ive juri.dictions." 

In doing so, he 8l1id. the proposition 
·to invest Cantonment Juint Magi8tratea 
with civil jurisdi,~tion in certain CRSeI, 
a\l(l to appoint those Offioers Registers 
of Deeds within the limits of their rei-
pective juriildictioll8, WIIB not now BUb-
mitted to the considtlration of the Le-
gi81ature for the 6rst time. From a 
oorre.pondence which had beon hande!l 
to him by tbe Cierk of the Council, 
he found that, 10 far back II th" year 
18~7, Brigadier Steel, who It tbat pe-
riod held the appointment of Superin-
tendent of Cantonment Police, brought 
to the notice of the Commander. in-Chief 
certain ohjections which appeared to 
him to exiat II re.pected the working 
DC Act XI of 1841, lobe 2d Section ot' 




